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The complaint of'thé petitioﬁer Shri vian Sagar
Chopra in this case is that the judgement of the
Tribunal renaered in GA 444/88 on 2.6.1981 has been
contﬁmaciouély violated.~_The direction. in that
judgehant séys that.the'pefifianers‘shuuld be appuin=-
ted to the clerical posts in éase vacancies exist
and in case persons sppointed as LDCé suusequent‘tc
them are continUing.\_In order to get relief, the
petitioﬁef has to show that there is a vacancy in
the clerical post in which the petitioner could be
accommodated or thét there~i3 a person who wasS appoin-
 ted later than the petitioner who is still working
as en LUC.' The petitiOnaf'hés asserted that one
Ms. Balbir Kaur, who uwas appointed latér than the

o

petitioner is continuing as an LOC.-
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<o The respondents have filed their regly
saying that they have never engaged a person
named Ms. Halbir Kaur and therefore the asser-~

tion of the petitioner is not corrects

3o Shri Sethi, counsel for the applicant
submitted that there 1s a typogfaphiCal error

in givimg the name as Ms. Balbil KauT and:. that .
the raal?name is Ms. Baiwinder'Kaur.

4 Shri Pe.P.Khurana, learned counsel appesring
for the respondents brought to cur notice the |
prder of the Bhakra Beas Management Bﬁard which
has‘éiuen appointment to her as LGBL in the said’
Board by order dated 27,10.83. He says that the
BhakTa Beas Management Board is an independent
statutory body and that the Chandigarh dench of
the Tribunal has held in its judgement‘dated 4.9,51
in the case of Shri Vsrinder Kumar Shalma Vs.

Union of Indis & Others that the employees of

the Bhakra Beas Hanagement Board can not be
reggrded as £he employees of the Central Government
as it is a statutory body created qndér a statute
and that this Tribunal has no jurisdicticn to

deal with the sefvice mattersvaf the Bhakfa Beas
Management Boarde Thus it is clear that the
enployees of the Bﬁakra Beas Management Board

can not‘he'regarded as employees OFABhakra Project

with which we are concerned.,

5. As Ms. Balwinder Kaur is not an employee
of the seas Project but an employee of another
corporat ion over whicht he Tribunal has no juris=-
diction, her appointment in the said Board can



not give rise to a cause of action in favour of
the petitioner to complain that contempt is

committed.
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The next contention of the petiticner is
that persons appointed as LOCs subsequent to the
petitioner are peing continued, Here again, the
informat ion furnished is in respect of the
perscns who are continuing in the establishment
of the 8hakra Beas Management Board and not in

the Beas Project with uhich we are concerned.,

-

Therefcre, it is not possible to accept the
%,
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centention of the petitioner. Hence the peti-

tioner fails and the CLP is dismissed with no

order as to cosbtse ymg()

(S-nh/i'\q/lgp) (U.S.Malimath)
MemberyA) Chairman
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